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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERASAL BENCH ‘

AT HYD ERAB 2D | |

0.2 No,540/97 - Date of Order: 8,5.97 ||
BETMEEN 2

Dr.Rekha Chandra _ es Applicant,.

AND

1. Union of India. rep. by its
Secretary to the Govt., Ministry
of Health & Family Welfare,
Nirman Bhavan, New bDelhi,
2. The Alditional Director,
Central Govt., Health Scheme,
Kendriya Swasthya Bhavan,
Begumpetp Hyderabad. .. Respondents,

counsel for the Applicant " ee Mr.V.Venkateswaraffao

counsel for te Respondents ee Mr,N,.R,Devraj

CORAM 3

HON'BLE SHKRI R,RANGARAJAN : MEUBER (ADMY.)

HON'BLE SHKI B.S, JAL PARAMESHWAR : MEMBER (JUL,)
JURGEMENT |

X Oral order as per Hon'ble Shri R.Rangarajan, Member (idmn,) X ‘

Heard Mr.V.Venkateswara Rao, learned counsel for
the applicant and Mr.N.R.Devraj, learmed standing counsSel for

the respondents,

2. Mr,V.Venkateswara Rao submits that no objection

certificate was given to him toO handle this case by Mr.N,

Rama Mpohana Ra®O, He has also filed vakalat in this case,

3. The applicant is presently working as CMO in CB8HS,
Humayun Nagar, Hyderabad,  She was transferred by the impugned
order dt, 31.31,97 {(A-16). sShe has been posted to labour Welfare

Organisation, Hyderaba% against the vacant pest, The applicant
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submits that if she is posted IWO organisation she may be

-

shifted out of Hyderabad 2389 as there are number of dispensarie
ovy anisat<on, e ‘
in Labour wingi9utside Hyderabad.s¥so., She further submits

that she has a case for posting her in Hyderabad in CGHS unit,

4, The applicaﬁt submits that she jis a specizlised’
Pgedjatriciam. HenCelher services can better be utilised in !
Hyderabad instead of posting herj?; INO where her services

may not be of much use, She has some family problems also

to go outside Hyderabad,

S% This OA is filed challenging the impugned proceedings

dt, 31.1.97 and also the order No.A,22012/17/94-CHS,1I, dt,

21,4,97 (&~17) whereby certain Doctors are allowed to continue
in Hyderabad under R-1 and a conSequential direction to set

aside those orders and retain her at CGHS, Eyderabad,

6. The learned counsel for thg're8pondent5 submits that the :}
_order dt. 21.4.97 was not kno¥Wn to him and has not been intimated
to the counsel, Hence he pleads that challenging that order
may not be appropriate, It is further stated that the order

dt, 21,4,97 is a truncated order,

Te " Be that as it may the question that is to be looked into
, ‘

is whether the transfer order dt. 31,1,97 is to be Set aside or]

. #ot, The applicant = herself has submitted a detailed repre-
sentation to R~1 dt, 5,3.97 explaining her position énd requeStimg
for retaining her in CGHS, Hyderabad, That representation is st]ll

t0 be disposed of,

8. In view of the facts and circumstances of this case
following direction is givens- |
R-1 should dispose of the representation of the

%

_ \

applicant dt. 5.3,97 wxpeditiously by a speaking order. Till

A L. T
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such time, the representation is disposed offshe should be
allowed to continue in the present post., If a relief has
already been posted vice her she should be allowed to continue
in the present‘pOSt till the reliever joins at Hyderabad, If
her reliever joins in the fmtervening period before tne diSpOS&lE
of her representation she should be allowed to go on leave in
accordance with the rules, In that case the applicant should
submit a leave application requesting the respondents to grant

her leave till the disposal of her representation,

9. The OA is doxdered adcordingly at the admission stage

itself, No costs, |

B.,S., JAI PARAMESHWAR ) { R, ,RANGALAJTAN )
Member {(Judl,) Member (Admn,)

Cé\é\‘ﬂ " Dited: 8th May, 1997 ﬁ,w,@%

{ bictated in Open Court ) 1frﬁ7j
D & 0)-

sd




i AR

e

. G\ .
TYPZD Y C%acxga-!;-- N

COMRARITD BY nI3REVID -BY

N THE CENTRAL / DMILISTA. TIvz TRIBUNAL
HYIDIR . BAD BIUCH HY 2% 8aD .

C | R
THE HI4BLE SHRI 3.3.a01 SR RANZSHUA R
M(3)

.DF\TED:_ X lgf E)%r\h

ORISR/ 3UDGTME NT , _ '
-
R o8 Lo At » |

in : :
T S \£2{94—.

ADMITTIO INTIRIA DIRISTICNG IS3UED

CALLOITS

UISPI5ED &F YITH SIRIZTIONS
DISMIS32D ’
DI3MISSED &3 ULTHJ\‘J'
DROINID/RIIECTS
N DRDIR A5 T.u-:fin

YLKR ‘ LI COURT

i

| EY7 nm%%u g
Contral Admiriswal g Telbs

e |RESPATIR

A9 Q3
rgradld - ,; ;
HYD[::& AD pRNCH J ) | |






